1

Table Item No. 2
Sub: FSLRC recommending regarding transparency in Board meetings

The report of the Financial Sector Legislative Reforms Commission submitted its report to the Central Government in March, 2013.  In its report, it recommended an overhaul of the existing financial sector laws and recommended the enactment of the Indian Financial Code.

Based on the recommendations made by FSLRC and also the recommendations made FSDC a guidance handbook has been issued by the Department of Economic Affairs, Ministry of Finance.  Chapter 7 of the aforesaid handbook deals with “Transparency in Board meetings” which stipulates that the records of every board meeting, alongwith the decisions taken, resolutions passed and voting records will be published within three weeks of the meeting.

The minutes of 87th meeting are placed in the present meeting as agenda item no. 1 for confirmation.  The Authority may approve publishing the minutes along with agenda notes of 87th meeting on the website of the Authority except the following:

Item No. 5: Status of pending applications for change in shareholding pattern of Life Insurers

Item No. 14: Quarterly Report to the Board of the Authority on Products cleared by the Authority

Item No. 18: Kotak Mahindra General Insurance Co. Ltd. – Consideration of R1
Placed for the consideration of the Authority.
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